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LOK SABHA 

Wednesday, Janu'lry 23, 19~5/ 
Magha 3, 1906 (Saka) 

The Lok Sabha met at Elev.!n 
of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO' QUESTIO~S 

(English] 

Re .. Structuring of Administrative Set up 

*57. PROF. P. J. KURIEN: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether there is a proposal to 
re-structure the existing administrative 
set up so as to speed up the imple~ 

mentation of the plan; and 

(b) if so, the details thereof .., 

THE MINISTER OF STATE r~ 

THE DEPARTMENTS OF PERSON
NEL AND ADMINISfRATIVE RE
FORMS AND CULTURE (SHRI K.P. 
SINGH DEO) : (a) and (b) : A revIew 
of administrative organisation, proce
dures and practices has been mitiated 
with a view to imProv~ efficIency, cut 
out delays, decentra)jse deCISion-making 
processes, enforce accouota bi 1 ity and 
simplify the rules and procedures. 

PROF P. J. K{JRIEN: The entire 
country is thankful to our Pnm>! 
Minister for announcing that there WIll 
be adminlstrat Ive reforms for speeding 
up and getting better results and for 
giving (\ clean administration. There 
is a lot of talk of corrlJpt ion ~mo'1gs t 
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politicians. But corruption is equally 
there with the bureau:::racy also. 

Santhanam Committee hali reported 
that jelay in Implementation and 
delay in taking decislOns are one of the 
potent cau'es for corruP'ion and delay 
in taking decisions is also one of the 
reasons for not gett ing bet ter results 
in the implementation of the Plans. 
We have a bureJ.u~ratic administrative 
system which is a leg1cy of the British 
colonial adm'T')iJtr3tion. Procedural 
objections c"!.n be raised and any action 
can be stalled. We always give prece
dence to procedures instead of results 
and action. Therefore, our entIre 
sy,tem requires a th.:JfOUgb overhauling. 
La~'s, rules and regul:ltIO'H are to be 
thorough ly changed. That requirei 
amendment of the law and even consti .. 
tution .... l changes. 

In the light of this vast responsi. 
bility. I wou1d llk~ to ask the ~{lOister 

whether be is p epdred to h.lve a 
thorough look into the entire matter 
for an entire overh.lulmg of the ad .. 
min:~trali\'e system and If so desired, 
\~ he h'::r he would appoint an experts' 
committee including public men to 

look Into and glV~ recommend.ltions 
for thiS. 

SHRI K. P. SI~GH DED 
Han. ~1ember m:ly khd1y look 
aOSWi!f Hl which to cut delays 
of the main things which is 
looked into. There are in-built 

The 
at the 
;s one 

being 
~ystems 

\\here th2re is a cl.",ntinuou~ review 
being tak~n. Th;s suggestion to have 
eminent men asso.:iated will definiteJy 
be gone into and If necess.HY .. we shall 
act on it. 

PROF. P. J. KURTEN 
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Involvement in tho implementation of 
Plans and Programmes is most impor
tant for the success and in fact, now 
('ur plans and programmes are imple
mented through the bureaucracy only. 
We should devise some method by 
which peopJe's p:uticipation in the 
implementation and review of the plan 
i~ ensured. Therefore, I would like 
to ask the Minister whether he would 
consider constituting Grievances Cells 
and Evaluation Committee') at all 
levels of administration-from State 
level going unto Block level in order 
to receive public grievances and also 
to asses~ and evaJUlte the success of 
the Plan. These Committees should 
inc1ude public men also and they should 
be responsibl e to assess and evaluate 
ar.d report to the Government about 
the success of the plan. 

SHRI K. P. SINGH DEO: The 
Hon. Member is right. The point which 
he said about the evaluation and 
assessment and a l!\o g"'ievances cell 
are the things on which the 
Government is laying stress and are 
looking into it. With regard to 
involvement of the people, this is wh3.t 
we would like to do. 

SHRI S~IFFUDDI:"-J CHO\V-
DHURY: A good inten1ion is exoress
ed in the reDly of the Mjnister. I 
would )ike to know whether he will 
consider this proposal to set up an 
inter-Stale Council and make the 
Planning Commission act as Secretary 
of that Council in order to ensure a 
healthy Centre-Soate rela!ic1n"hip in 
decision-making processes. 

SHRI K. P. SINGH DEO 
a suggc~tion for action. 

[Tran~/atiol1] 

It is 

SHRIMATI KRISHNA SAHI : 
Mr. Speaker. Slf, the block level officers 
have neither the power nJr the means 
to carry out dcvelopmr::nt works at 
block level. I want to know the 
scheme formulated by the Government 
to speed up development works at 

block level and to compJt1te th~m witbin 
the period prescribed for them under a 
time .. bound programme. 

[Eng/ish] 

SHRI K. P. SINGH DEO: This 
is exactly the intention of tho Go\,ern
ment. We are looking ioto it. 

SHRI SHIVENDRA BAHADUR 
SINGH: I would hke to know this 
from the Hon. Minister regarding 
administrative refcrm~. After all, most 
of these officers. whether it is lAS or 
IPS, come from certain Sta tes" 
Cadres. Now, it is the usual practice 
of the State Governments that officers 
whom they do not find working well in 
the States-whether from the Police 
or from the I'\S cadres-are being sent 
to Delhi. This is the normal practice 
of the States about which the public is 
a1so aware of. May J know from 
the hon. Minister whether they want 
to change this system of taking these 
discarded officers from the States, 
whether it is the Police or the lAS 
c'idres? Will they have a selection 
system of choosing these officers 
dirc~tly from Delhi? to choose whom. 
soever they want? I ask this Question 
because especiaJJy in Police we see and 
hear so mcloy things and looking to 
what we read in the newspapers daily. 
it 1S the J!eneral belief in the public 
mind that all the~e discarded officers 
are being sent to Delhi and al1 the 
good officers are being retained in the 
States. What is tbe Government 
thinking about it ? 

SHRI K. P. SINGH DEO; There 
is a system of sdection. This is also 
done in consultation with the State 
Governments. What tbe Hon. Member 
has said is correct that in certain cases 
sometime is being sp~nt in getting 
officers who are wanted here in Ddhi, 
Due to c~rtain situations they are 
unable to be mld~ avaiJable. T his is 
also something which we have got to 
do in consultatjon with the States. 




